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Order dated6.7.200]
Heard Shri N.J.Singh, learned counsel for the
petitioner and shri S.Ray., learned A.S.C. for the respondents

and also perused the records. Learned A.S.C. has fileg
M.A.619/2001. We have also heard both sides on this. Shri Ray
wanted time t© dbtain instruction on the rejoinder filed by
the petitioner. We find that rejoinder in this case has

been served on Shri Ray on 9.5,2001. In view of this prayer
for further time to dbtain instructien on the rejoinder by

Shri Ray is rejected and the O.A. is taken up for consideration.

In this O.A. the petitiener, whe is widew of Laxman
Parida has prayed for a directien to the departmental
authorities to provide cOmpassionate appointment to her
eldest son Sweta Parida. The admitted position is that
applicant's husband Laxman Parida was working under the
Rallways as a Permanent Gangman. He rendered service in
the railways in different capacityes from 1963 till 13.8.1971,
when he died in harness. Applicant has stated that her
husband left behind herself, one daughter and two sons. as
the applicant was physically handicapped and the children
were minor, she was not in a position to apply for
compassionate appointment. After her first son became major,
she applied for compassionate appointment in favour of her
first son in 1991, but the same was rejected. In the coftext
of the above facts the applicant has come up with the prayers
referred to above.

It is not necessary to refer to the avermens made
by the respondents in their counter, because, these will be
referred to while considering the submissions made by both
sides. Learned counsel for the petitioner has filed rejoinder
reiterating his prayer as made in the O.A.

From the pleadings ©of the parties, the admitted
position is that the railway employeef passed away on 13.8.71
and the applicant came up with a prayer for cempassionate
appointment to her eldest soen only in 1991, i.e. after a
passage of 20 years. At the time of death of petitiener's
husband, the eldest son was minor. On the basis of the
documents filed by the applicant herself it appears that
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her eldest son attained majority in 1986, his date of

birth being 25.5.1968, according teo School Leaving Certificate.
But the first prayer for compassionate appointment was made

in 1991, after a passage of 5 years, after the date of
attaihment of majority by the eldest son of the applicant.
Instructions of the Rallway Board do provide if a railway
servant passes-away harness leaving behind mineor
children, then they can apﬁly for cempassionate appeintment
within one year after attaining majority. In this case the
first prayer was made five years after the eldest son
acquired majority in 1986. There is no explanation as te
why there was delay of five years. In any case the fact

of the matter is that the family has been able to somehow
survive for a periog of 20 years, when the first prayer
for cOmpassionate appointment was made and for about 30
years by nowe. In visw of the above, this is not a fit

case where cOﬁpassionate appointment can be provided.

The prayer in the O.A. is held to be without any merit

and the same is, therefore, rejected. but without any
Order as to coOsts.

In the M.A. 619/2001 the prayer made by Shri Ray
to delete the Chairman, Railway Board, as one of the
Respondents. In view of our order disposing of the O.A.
it is not necessary to pass any separate orders on the
M.A., which is accerdingly dispesed of .
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